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LIHE NAGALAND FUIDICIAL SERVICE RULES. 2006
E i \
2 : !

powers conferred by the provisoto Article 309
Article 234 of the Constitution of India, the Govemor of
Nagaland is pleased to make in consultation with the Gauhati Hi gh Court
and the Nagaland Public Service Commission, the. following rules

regulating the conditions of service of persons appointed to the Nagaland
Judicial Service. . ;

in exercise of the
read wilh

1. (1} These rules may be called the ‘Nagaland Jl;xdicial Service

Rules, 2006°. |

(2} They shall came

into force with immediate effect,
{ ’ ' '

2. In tlwse?’Rules, unless there is a y_thin—g repugnant to the subject or
contex{:- _ . ' . '
(8) “Chief Justice” means the Chuef Justice of the Gauhati High
Court.
(b) “Constitution” means the Constitution of India;
(¢) “Commission” means . The Nagaland. Public Service
Commission, 5
(d) “BExisting members of the Service” meuns the officers who
have been holding the posts under the Nagaland Judicial
- Service Rules, 1967, as amended.
(e) “Government” means the Government of Nagaland.
() “High Court™ means “The Gaubati High Court™,
- (8) “Members of the service” means the officerk appointed or
deemed to have been appointed under the provisions of these
- Rules;
() “Service” means the Nagaland Judicial Service;
(1) “Year” means the English Calendar Year.
3.

There shall be constituted a service to be known as the Nagaland
Judictal Service, consisting of three grades of officers as shown. in
Schedule ‘A’ appended (o the Rules.
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4 CADRE. (1) The strength o the, Servico and cadre shall be
- determined by the Governar in congyliation with the High Court, from time
{ofine. SO
{2) On.the sommencsment of thess Rules, the.

| of the strength of {he
service shall be as given in Sohedule ‘A" appended to these Rules .
(3)_Tﬁa Governor may,
from time to time, leava unful
.Cadre or may increase the Ca

or terporary posts as may b
- High Cout, o

exuept in the case of the post of Registrar,
filed or hold in abeyanea any post in the
dre.by thg grestion of additic nal, permanent
e found necessary, in consultetion with the

. RECRUITMENT. (1) The Chisf Justice shall fil up the post of
Reyistrar, Deputy Registrar and Ausistant Registrar by virtus of Article 299
(1} of the Gonstitution ordinarily from Grade |, Grade - I, and Grade ~1|}
of the service respectivaly,

(2} Notwithstanding anything contained
vacancy, lemporary or permanent, in the post of the A
may be filad up by promotion from amon
Court by the Chief Justics.

in sub-rule (1),
sistant Registrar
gst the Ministerial staff of the High

{3) Notwithstanding anything contained in lhase ‘Rules, the
condifions of Service of the persons appointed (o the post of Registrar,
Deputy Registrar an’d.Assistant.Regish'ar, shall be ragulated by the rules
thet may ke made under. Article 229.42).0f the Constitution,

SA. INITIAL RECRUITMENT. (1} The persons who at the lme of
commencement of this Rules are holding By pos: as may be
specifiedinotified by the State Govt,, in consultation with the High Court
shall contiaue s such-urder the administrative control of thz High Court.

{2) The parsons vihosa services are-p|a?ed under the administrative
control of the High Court shall be considerid for inilial recruitment by way
of absorplien in the. post mentioned in Sehedule A, "Those who are found

suitable by the High Coart shall ba app'qihltedsfiy the Governor as inilial
recruits by way of absorption, '

Such  persons who  are not: found suitable for initial
resruitment/abrorplion will stand ravertad-to the State Govi.

(3) The High Court may promote members of the servico on
deputation, as may be requisifionad by.theState Govt. from time to fima.

(4 After initial recruttment by Way bf-_'absorption vacancies, in the

post menfioned in Schedule A, shall ba filad up in accordance with (he
Rules, '
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Al Cadre | Melhod of Recruitment Qualification age limif ote.

Mo, . e

1 z 3 B ' .

R Grade-{ | {i) Nol excesding 26% of | By dlrect recrullment
the Posts In the cadre-
may bs filed by direcl | 1. . Must be hoider ol degree in law
recriitmenl  on  lhe 9l arecognized University.
basls of the. aggregate -
marks / grade secured | 7. Must be practising as an
i a  compslive | Advocateiin Cousts of Civil
examinalion conducled | . "and  Criminal jurisdistion on
by the High Cour, as | - The last date fixed for receipt
spedlled in Schedule B of applications and must have
of the Rules. e Ho praclised for a pedod of not
.  han seven years as on suuh
-1 . ld‘ﬂt(?.- B "

3, - Must haye attaified he age of
thirty-five years and nual not
have altalncd the age of forty-

o eight. years in the case uf

candidates * * belonging 1o

Scheduled - Casles ar

Sclhedoles Tribes and . (orly

five yems in the case of

- olhers, as on the lasi ¢laig

fixed  for  yeceipt  of

; ap"plicaiions.

! (i)50% of the posts in
l the cadre - shail bo

-T.
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U..  APPOINTING AUTHORITY... (
cadre of Grade -1 and Grade ~{]}

category of posts of Grade-I| shall bett

1hdhe appointing authority for the
shall bs the Governor and for the
te High Court,

{2) Appoinimentto the posts of Su
Distict & Sessions Judges shall be ma
frorn Grade- of the Service, as per orit

per Time Scale/Seiection Grade
de by the High Court by promotion
tia given In Schedule-E'..

7. HMETHOD OF REGRUITMENT, QUALIFICATION, RESERVATION
AND AGE LIMIT - In respagt of each category of posts. specified in
celumn (2} of the Table below, the method ‘of recruitment and minimurs
qualification, age fimj :

Lets,, are specified in the corresponding entries: in
cclumns (3) and (4) thersof. ' '

Provided the High Court shall hé\t'a th‘s‘a.\‘power to relex the qualifying
period of Judicial Officer for the purposa of promation in cass the same is
sonsidered necassary i the interest of sorvice,

E e

filled by promotion o
from the cadre of o

oed b Gradal T nf g
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Grade-i

Grude-
1

Grade T of the

. service on the basiy of
qmerik  cun  seniosity

by the High Cou,
following  the oritada
it Schedule- B

{if) Remaining 26% of
the cadre of tha service
shall be Mled up by-
promotion slriclly on the
basls of merit through
lImited  deparimentsl
compelilive examinalion
as conducled by the

- High Gourl In scheduia
B of he specified Rules,” |

By pronollon from the
cadre  of  Gradedll
selecied by the High
Courl o {he- bass of

crilefla  Indicaled In
Schedds E.

By diect recruitmepl,|
o ho basis of b
aggiogale- . matks
obtalred Ity al
compelitve examina-

lion conducted by tha |
- High Courl.as indisaled

in Schﬁdple B of the
Rules

Lo

of Grade-T1 for a period of not
legy than 5 ysars,

Muat have been in the cadve

Must have been in the cadre

ol Grade-ill for & period nol
less than livs years.

{1) Musl be holder of g"degiwe in

law granled oy a recognized
Universlty - eswablished by tow
In Indla,

“(2) Musl nol have allamed the

aga ol 35 ‘jedfs

A3) MUSl nul ‘have complelad, as

zion fhe ™ gsl: dale fixed fur
raceipl of applications 38
years of age In he case of
candidales  befonging o
Scheduled Casles ar
‘Scheduled Tribes and 35
ysars of ege In lhe case ol
ofhers.

"RESERVATION. A..

l

(1} The, ,appomlment to the service shall be

subject to the orders regarilng spemai reprasantation for Scheduled
Casto and Schediled Tribos, ;ssued -by the Govt. from time fo time.
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3.

posis reserved for Ganeral Candidates, SC, ST and other
Candidates, as provided under'the Rules, in Grade-ll of Service. As
and when vacancy arises, whather.
parlicular post, the same is o he
lo which the post belongs in the roster.1

{2). I sufficient number of suitable caﬁdidates belonging to the

reserved category are not available, the posts may be filed up from
amony other candidates and an equivalent nhumber of additional
vacansies-shall be reservad

Tited up subject, however, to

shall the normal reserve va
50%

and carried forward tilf the quota is
tite condition that in no calendar year

guncies teken together would exceed
of the totel numbsr-of vasanciss filled up.

A 49 (forty) point roster is to be maintained fo depict the

pormanent or témporary, in a
filed up from amongst tha category

DISQUALIFICATION FOR APPOINTMENT: No person shall be
oligible for appointment to the servics:-

£

{a)  Unless he's a cifizen of India;

{b). if he is” dismissed" from service by any High Court,
Government or statutory or locat authority;

(6) . 'If he has been convicled of.an offence involying moral
turpitude or who is or*hag Heen permanently ‘debarred or
disqualified by the High Colrt or the Union Public Service
Commission or any Stale’ Public Service Comimission or
any State Public S'er\ricgz' C‘ommission from appearing for
examination or selections conducted by it;

(d})  If he directly or indirectly ir}fif.{e‘mces the recruiling .authority
by any means for his candidatire;

() if he is a man, ﬁas more than one wife living aqd it a
woernan, has married a man already having another wife.

10.RECRUITMENT,

To il a vacancy required.to',bel filled b)f"prémbﬁon the recruiting
authority shall take all necessary steps well'in” advance so as to

finalise the list of persons considered eligibla for promotion al lsast
10-15 days before the occurrence of the vacancy.

(i} Whenever two or more vacancids required to bé{ﬂiied by. direct
resruitment ocour in & cadre In the service or onge in two years
whichever is earlier, the recruiing authority shall, invite by

© advartisement in the official Gezglte. and in at leasl two news ~

papers , applicalions In such form as it -may. determine from
intending  candidatss, who possess the prescribed qualifications.
The advertisement shall indicate the number of vacancies reserved
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for Schedufy Castes , Schedife Tribes dnd
classes, if any, and shall cont
to the recruitment. It shall g
* selacled candidates would ba

_other oackward
ain all necessary information relating
s0 indicate thet an additional list of
prepared as per clause (iv).

S ) The decision of the recruiiin

otherwise of a candidate for admission to the written and-viva voce

examinaton shall be final . N Ggndidate to whom cartificate of
admission has nat bean iss'ued_t-y the rec'ruiﬁng authotity shall be

g authority as to the eligibility or

admilted for the examination,

{iy The Tecruiting authority. shall. on the basis of cumulative
grade value secured by & candidats |, 'and taking into consideration
the orders, it~ any, in force raleting to Teservation of posts for
Schedule Tribes and other backwrard classes, prepars in the order
of merit, assessed as provided in Schedula B, a list of candidates

to ba included in the list which-shall be equal to the rumber of
vacancies notified , . .

(iv)  The recruiting

authorily shall in accordance with the
provisions of clause (i)

 Als0 prepere an additional list of names of

candidales not included in the list of/
clause (i) above, in which

included , shall | as far as posgi
of vacancies

candidates prepared under
the number of candidates to be

b3, be ten percent of the number
nolified for reeruitment or one, whichavsr is kigher.

(v} The lists so prepared under clauses (iil) and
be published and they shall ceass . tg ba o
one year from the date ofsuch publication.

(iv) above shall
perative on the expiry of

(vi)  Candidalns whoze names are included in the list prepared
under clauss(i) above shall be considered for appointrmont in the
order in which their names appear in the list and subjact o rule 9 .
thay may be appointed by the appainting authorily in the vacancies
notified under: clause () above: Candidates Whose names are
included! in the additional list mey be simitarly, ‘appointed after the

candidates whose nemes ate- included in the' Iisé_pub|isl1ed under
clause (iii) above hava heen apponted ,

(vii) ", Irclusion of the name. of
under clause (iii) or {iv)
to such candidate

a.candidate In any list prepared
shall, not cohfer any right of apaointment

1. CONDITIONS RELATING TO SUITABILITY, FITNESS AND

CHARACTER- {1} No person solocled for appointment by direct racruit-
ment shall be appointed - T :

) unless the appoiniiag authorily is satisfied that he is
~ of good character and is i al respects suitable for
appoiniment to the sefrvice;.
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{i)  unless he ts cartified by the medical authorily
spacified.by the High Court for the purposs that he is
medically fit to discharge the duties of the post to which he
15 selected for appaintment,

(2) "Every candidate selected for- appointment by direct recruitment shail
furnish certificates, giyen not more than six months prior to the date of the
application, from two respectable persons unconnected with his college or
university and -not related to him tesfifying to his cheracter, in addition to

the certificate which may be required to be furnished from the educational
institution last altended by him. . '

12. FEES- Every candidate for direct resruitment may be required to pay
such fees as may be specified in the nofification inviting applications.

Provided that in the case of a candidate belonging to Schedule Caste

or Scheduled Tribes, the fees payable shall be one helf of the fees spacified
in the nofification for other candidates,

13.

JOINING TIME FOR APPOINTMENT-

© 1. A candidate by direct recruitment shall report for duty befors

the authority on the date specified in the order of
eppointment,

Notwithstanding anything coritainad_ in sﬁb-ruie {1) the
appointing authority may, on the application of the candidate,
if salisfigd that fhere are good and sufficient reasons for

doing so, by order in writing, grant such further time as it
may desm necessary.

. The némé of the candidate who fails to assume chargg of
: the post within the time specified in the sub-rule {1) or within
the further time granted under sub-tule (2) shall stand

deleted from the list of selecled candidates.and he shail
veass to be eligible for appointment:

14. TRAINING (1) Thers shall be a freining Course for the Officers
appointed in Grade Hl of the service and direct recruits in Grade-i of the

service,'as the High Court may deern fit and proper as per the
Schedule-D. _ . ;

{2)  TheHigh Court méy:fzén'arige Refresher Course for
officers of-all cadres.from ima to,fime, The Judicial Officer may also e

deputed for Training/Refreshar outside the Slate or outside the country in
consultation with the State Govt.

S
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15. . PROBATION AND OFFIGIATION

+for a period of two years.

(1) Allappaintments to the service by-direct recruitment shall be
on’ probaition for a period of two years., .

{2) Al appointments by promotion shall be on officialing basis

(3) The period of proberion or officiation, g
for remsens to be' recorded in writing, may be exended by the
appointing authority by such perlod -not exceeding the period of
pro(g';*.tion-or officiation, as the case may be | specifiac in sub-rules(1)
or {2). !

s the case may be .

(4" At the end of the period of probation or officiation of the
extended period of probation or officlation, as the caye may be |, the
appointing authority .shall considar tha suitability of the person so

appoinled or promoted to hold the post fo.which he was appointed or
promoled, and — ' '

M ifit decides that ho is suitable to hold the post to which
he was appointed and hes passed - the special
examinations or tests, If any, required to be passed
during the pesiod of probation or officiation, as the
case may be, it shall |, as soon ag possible |, issve an
order declaring him to hava satisfactorily complsted
the period of probation-or officiation, as the case may
.be; and such an order shall have effect from the dale

- of expiry of the periad of probation or offtciation,
ingluding axtended peiiod, if any, as the cass may be.

() i the appoinling authority considers that the person is
not suitable to hold the, post to which he was

appointed or promoted, as'the case.may be |, shall by
order —

(a) ifFheis a promoteg; revert him 1> the posl
which he held prior;to his promotion.

(b) if he s a probationer, - disgharge him from
seivice; h

5) A person-shafl not be considerad-to _ﬁa_ve safisfactorily completed
- the period of probation or offication; as the case may be , unless
a specific order to that effect 8. pasged . Any delay in passing
such an order shall not entitle thg_]%’_%f_r‘;sbn to be deamed to have
safisfactorily completed the period-ofofficiation of probation.
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§) Discharge of a probationer during the perlod of nrobation-
L. Notwithstanding anything hereinabove, the . appointing
authority'may , at any time during the period of
probafion, distharge from services, & probationer on
account of his unsuitability for the service.
. An order under sub-rule (1} shall indicate the grounds for

the discharge but no disciplinary enquiry shall be
NECessary,

1) Apopual -No appeal shall fie against an order discharging a

probalioner or an order reverting ,a promotee fo the post held by
birr prior toihis promolion. ‘ :

) Confirmation.~A probationer-who has besn declared to have
- salisfactorily completed his period of officiaion shall be
confirmed as a full member of the service in the category of post
1o which he was appointed or-promoted, as the case miay be | at -

the carliest opportunity in any substantive vecancy which may
exist or arise. : e '

{9) Inareraent during the period of prbbatlon or offlciation-

(a) A probalioner or promotee may draw the increments that
fall due during the pariod of probation or officiation. He shal
ot however, drew any ingrerdent after the expiry of lhe
period of probafion or officiation unless and until he is

declared. to have satisfactorlly completed his probalion or
officiation, as the case may be.” .

"When e probationer or promotee is declered to have
salisfactorily completadi~his ‘pfobation or officiation, as the
tase may.be , he shall drew«as fiom the date sugh order
lakes effect, the pay he would have drawn had he been
allowed the increments.for the wholé of Wis'service from the

date of his appeintment on probation 6i“-.gfﬁ.Ciation as the
tase may be, ' N

10 Notwithstanding anything: containéd in sub-rules (1) and {2)
wherd. validity of the appointment of any person:

(a) as probationsr i$ questioned In any legal 'proceedings

hefore a Court of law, the period of :probation of such

person shall continue until’ the final disposal of. such
proceedings. '

{h) as a promotee on ofﬁciaﬁhg:basis |s questioned in any
legal proceeding, before & Court of law, the period of
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officiation of $tich promotes shall onfinue undl fhe final
disposai of sush proceadings.

16, PAY,

{}  The pay of al the mambers

of the varlous Gourts cf services
shall be as shown in.Schedule-

-A appendead to this Rule.

() The Time Scato of Fay admissible tothe members of t1e service

shall be as shown in.Column 3 of the Schedule C. This will be
rersonal to the officer and not attached to the post.

() The Specal Pay/Chargs fferent post

shall be such, as shown.in Schedule - C appended to this Rule.
The Special Pay and Charge Allowance’ shall be attached to the
post and would be available to the person holding the post,

Aliowarics admissible to di

(V) The Registrar/Deputy Registar and Asstt Registrar shall be

onfitied to Special Pay, if-any, AS Jeid down in the Gauhati High

Court Service (Appoiniment, Gondition of Service and Conduct)
Rules, 1967. o ' :

(V) The Selection Grade Pg
members of the Grade-
Schedule ~C. Thig
attacked to the post.

¥ and Super Time Scale Pay for
 of the Service shall be such as shown in
pay shafl be personal to the officer and not

The oxisting members of_the Setvice shall be absorbed in the respective -

posts they may be holding on the commencement of these Rules and shall be
eligible for pay scalas provided for such posts, .

17. SENIORITY

(1) An Offiver appoinled or

promoted in accordance with the Rules, on
reguler basis shall be senior {

opersons appointed ad-hoc or ternporevily,

(2)  The sonionty inter-se of the membe
the basis of result of Com
I=xaminalion saall be determi

the Concernnd Authority.

rs of the gervice, apacinted on
pelitive Examination/Limited Deaartimental
ned according to the, Merit List prepared by

(3) ~ Where atficers are recruited to a.Cagre by prornoﬁoh'cr by cirecl

recruifment on the same date, the officers recruited by promotion shall
take precedence over the direct recruit officer(s).

(4} Whero two officers are

placed at the same position of the Mari( List,
the pers

on sanior in age shall bs sentor fo.the other.

{3) . The inter-se seniority of personsf ﬁppoiﬁted in Grade-l by way of
promotion/direct recruitment, shali be delermined accerding to the dales

in which they repor for duty, subject to mepitlist.



12,

The Nagaland Exiraordinary Gazette, December 14, 2006

(6} Where more than one Officer is- promoted to a cadre by the same
order, the inter-se Seniority of persons so promoted shall be determined
by their inter-se Seniority in the lower 'Cadre’ unless dirscted otherwiss,

(7y A 40 (Forly) point roster is to be maintained for
appointment/promotion to the post of Grade-l'in service. The posts at
Serial Nos. 1 and 2 will go  fo the promotees under 50% quota. The post
at Serial No. 3 shall go to the promotee under the limited departmental
Competitive Examination and the post at Serial No. 4 shall be available to

Direct rectuit. This process shall be_ repeated fill all the posts in the cadre
are filled up in the roster in the manner stated.

Provided that the above roster wil r_spf affect the existing members
of the Sevice and this be implementad prospactively.

(8) The High Court shall prepare and pl-lbiiah a Seniorily list of Officers
in all Cadres from time to fime and the list sq published shall be used for
the purpose of consideration for promotion to the next higher cadre.

(8)  The seniority inter-se of the reembars of the service absarbed by
way of iniijal recruitment will be determined on the basls of their inter-se

senlority under the State Govt, prior to their absorplion by way of such
iniial recruitment,

18. PROMOTION. (i) The promotion of mémt;'érs of the service shall be

mirom one grade to another grade and not from one post to another post, ‘

except in cases of promotions to Selection Grade/Supertime Scale, which may
be in same grade.

(i) The promotion of the officers under the various Grades In the

Service shall be as per the criteria laid dowrr in Schedule-E. .

19. " RETIREMENT.

i
N

A Except as otherwise provided"-in'_this Rule, every Judicial

Officer shall retire from service on the affernoon of the last
date of the month in which he atteins the age of 58 years.
Provided that all Judiclal Officer whose date of birth is the Ist

day of & month shall refire from service on-the afternoon of

the last day of the preceeding month on attaining the age of
58 years. K

Notwithstanding anything contgined in Clause A above, a

Judiclel Officer belonging to the Nagaland Judicial Service,
who in the opinion of the High'Gourt, have the potential to
continue with histher service, shall be retained in service
upto 60 years. ‘

l. The potential for continued utility shell be assessed

and evaluated by appropriate Committes of Judges of
the High Court, constituted and headed by the Chief
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Justics and.the evaluation shall be mace on the bagis
of the officer's

0 past record of service, character roll,
quality of judgements and other relevant matters.

13

. The High Caugt should unde
exerclse well within fime, befo
age- of b8 years
benefit of extended
or not, '

rtake anc complets (he
ra the Ofiicer attains (he
end take o declsion whether (he
service Is fo be given to the officer

il In case the officer ¢oncerned is found
given the benefft of extended age of 5

the officer and the State Governme

fit for being
Uperannualion,
nt be informed

accordingly:

v In case the officer concerned is found not fit for
retention bayond 58 years, the High Court may inform
the officer that he would stand relired at the age of 54
years,

V.

An officer shall be deemed to have besr deniad the
henafit of extension unless a specific order

lo thai
effect is passed and communicated,

20. RETIREMENT IN PUBLIC.INTEREST -

(1) There  shall- e & committes consisting of three senior Judges,

headed by Chief Justics of the. High Court to rev-ew the caresr
progyress and other attributes of allJudicial Officers.

(2) This review wil be undertaken when the concerned officer(s) altain

tha age of 50 and 55 yeais, It @ tommittes conside-s that in public
interest the officers “shauld be retired from servica, he shall he
compulsorily relired by giving him & notics of not less than 3 months
in_writing or 3 months pay and allowance in lisu thereof,

Providad that nothing in sUb-riffe. (
prevenling consideration fo
lhe service at any fime ofth

2} shall be. considered as
rcompilsery refirement of a member of
er than thoss mentioned:therein,

. REEWPLOYHENT AFTER RETIREMENT,

(1) Judicial Officers of Grade-| refire
employed fl the ags of 62 y
provided there are vacancies In
cond:tions:

d atthd-age of 80 years may be re-
oars,’ift the Figh Court so. desiros,
Gradetl and thay satisfy the following

{iy  There is no advﬁersgmggi{j‘imlent in:the ACR's so far
disposalfintegrity anc charatfer.are concerned,
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{2} Judiiciai Officers™will have to be f

(i)

The Officei was not dismissed. or removed or compulsorily
refired or made to saek ratirement.

i
deparimenial proceedings/inguiry.

found fit and eligible to continue in

service Dy the High Court after assossing and evaluating the record

for his continued ufility, -

(3) The order of re-employmént shall be

made by the Governor in
consultation with the Migh Court. ~

22, ADDITION OF C

ERTAIN SERVIGE FOR THE PURROSE OF
PENSION, Lo :

_ - -Provided theit notwithstanding anything conteined in Rule 53 of the
Nagaiend Setvices (Pension)Rues, 1969 or in any other Rules-

(1 The-members of the Service Initially recruiled to Grade Iil
- of the Service having not lgss than 10years of actual qualifying
sorvico shall be-entited to-add o- their service qualifying for
superannuation pension, the actual period, of practice putin by him
at the I3ar not exceeding three yoars, '

{2) The members of the Servire direclly recruited from the
Bar tu Grade -1'of the Service, having not less than 10 years of
actual qualifying service, shall be entitted to edd to their service
qualifying for supsrannualion pension, the actual:perio_d of practice
putin by him at the Bar not exceeding seven years.

"23. RESIDUARY PROVISION. The conditions of service of the members

of-the service for-which no express provision Is made in these rules shall
be determined by the rules and orders for the time -being applicable to

. officers of Indian Administrative Service in the State.

24, AConduct - A Judicial Officer 'appointed';'undérf the-Rules shall be
required to maintain the integrity and, conduct himself.in conformity with

the dignity cf the office he holds. He should follow the Code of Conduel as
provided in Appendix - A to the Rules.

B. Disqualiflcation (1) Ajudge shalt disqualify himsslf or herself in a
proceading i -which the -Judge's impartiality might reasonably be
queslioned, including but not limited to instances where”

a)  the judge has personal bias or prejudic{e_ concarning a parly

or- & party's lawyer;. or personal knowledge of dispuled
evidentiery facts concerning the proceeding:

December 14, 2006 ) -

The Offlcer had not sougnt voluntary refiiement affer initiation of
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b)

the judge served as a lawyet in-the matter in controversy, or
leawyer with whom the.judg

) . praviously practise law served
during such association ag

a la\?\(yer coneerning the matter, or
the judge has been a material withess concerning it ;

¢} the judge knows that he or she, individuelly or =
the judge’s spouss parent or child wherever resi
other member of the juclge's family residing ir:

household, has an economic interast
controversy or in g

interest  that
proceeding;

fiduciary, or
ding, or any
the judge's
in the subject matter in
party to the proceeding or has ony ofther
cotld . m  substantially affected by the

the judge or the judye’s $pouss, or a person within the third

degree of relationship tc sither of them, or the spouse of such
@ person ;

_is a party to the proceeding, or an officer, director or
trustee of a.parf;,, .
is acling as & lawyer in the proceeding;

is known by the judge to hava interest that could he
substantially affected by the proceading;

iv. is to the judge’s <nowledge likely to be & material

withess in the nroceeding.

C.. The rules governing and. regulating the conduct of Indian
Administralive Service Officers shall .in so far as they are not

inconsistent with the rules in this chapter shalt apply to the members of
the service. toT

D. Uisciplinary Authority: The members of the service shali be
under the disciplinary control of the High Court and the disciplinary
* proceediny may be diawn up egainst them in accordance with the

provisions of the Nagaland Civil Services (Discipline and Appeal)
Riiles, 1064, :

E. No disciplinary proceeding shail be.initiated against the

members of the, service except with the regafmmesndation of the High
Court.

23. LEAVE , PENSION, ETG.- Excopt as provided in thesa rules, pay ,
allowances, pension, leave and olher condiions of service of the
members of the Service shall be regulated by Nagaland Civil Service
(Disciplinie end-Appeal } Rules, 1964, Fundamental Rules, e Nagatand
Manual and other retevant rules in force in'the State.

26, REPEAIL & SAVINGS ~ The Nagaland Judicial Service Rules, 1999
are hereby repesled.

Notwithstanding such repeal any appointment made, order issued,
action taken or anything whatsosvar done under the Rules o repealed

cE o
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shall be desmed to have been mads, issued, teken or done under. the
carvesponding provisions of these Rules and the provisicns of Section 6 of

Nagaland General Clauses Act, 1915 wil apply in determining the effect of
such repea’.
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SCHEDULE A
There shall be three Grades of servica, namely:«
(a) arade-|
(b)  Grade-ll
c{e)  Grade-).
' GRADEY - L
- . _-.-n_.._._—-—_...____
Name & Posts No. of Posts Scale of Pay Rermaris
Dis?rict‘@iﬁ‘e_sgi'ons As may be
Judge fixed by the
Slate Goverr ment
Addifional Disirict & As per provis ons
- Sessions Judge of the Nagaland
Service ROP
Reglstron, Gasher High Rules, 1993
Court
Special Judge,
{Preveniion of
Corrupstion Act, 1947}
L L]
GRADE-
8L [ Nane & Posis | Mo, of Posis | Sealsof | Remarks
No, | L o8y
A Chiel Judicial | As may ba.
Magishale « Tixad by
the Slals
: Govern
2 Principat Civil -meni .
Judga
3 Senior Civil
Judgn
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1.

I

W

5

J.

GRADE-I0

Scale of Pay | Rermarks

i Posls

| Sib-Divisional

Judicial
Magislrale

.Judlr:!él
tagislratg

Senior Munsili

Upper Mursit
wunsilt

Assll.
Feglslrar
Spedal

<udicial
thagistrale

-Cio-

As may be
fixed by the
Slale Guvl.
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2. The Conpeli
Service shalt 1

.
Service shall consisls of -
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A EQR_ DIAECT _ REGRUITM ENT ¢
DEPARTMENTA L_EXAMINATION; ”

(HA compelifive exam'na

18 held al such intervais
consultaion with Ue High Court from ¢
examinalion shat ho conducted by tha H
lhe following sytalag. ’

SCHEDULE B
COMPETITIVE EXAMINATION, |

compaliive examinalion for reced;

aft e

_ tion Tor recruitment 1o the
setvice in, Grade-| sha!l be held al such intetvels by
the High Court from time to lime as determined. The
sxnininalion shall be condicted with the syllab s ag
below -

(i) Paper -1; Ons Papér of 100 marks (duraticn nol

inss than 2 hours) to test the Genergl khowladgs,
aptiluds, intelligence, test of comprehension and

. expression of law and General English including

lissay  Wriling on legal topic and Information
technology.

(] Paper —i; Ong paper of 100 marks of not less
han 7 hours duraljon regarding objeclive quentions
and problems of lew s regards the Transfer of
Property “Act. Civil "Pfocedura Code, Coce of
Criminal Procedure, Indian Evidence Act, Indian
Penal Code, Limita[io;1 Act.

(i) Paper ~lll: One paper of 100 marks {du-altion
not lass than two hours) — consisting of Judgment
vailing (Paper Bool (o he supplied) ~ Legal theorios
on jurisprudence, provision of Constitution of india,

viole: (The candidate is expecled o rafer to tha

relevant decisions of (he Apex Court and the High
Court while wriling mnswers in Paper l and i)

(4} Intervlew: Viva-voce - 50 macks.

tive: Exarination for recruitment lo Grade-ill of the
5 a5 the Governor may in
ime to time determine. The
igh Court in accordance with

() Paperon English - 100 marks.
(a)  Essay vailing,
{b)  Precise wriling,
® Gramimaer alc.

December t4, 2006,

i9

iment lo Grade-l of fha

S PROMOTION __UNDER _amiTip

——
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()  General Know_lndga}"mo:Marks
(a)  ObJeclive Typs
(b).  Aptilude Test

{i{i}  Law Paper-} 100:Marks

{a} . Constitution of India

(b)  Code of Clvil Brogedure
{c)  Transler of Propefty Act
{d):  Indian ConlractiAct

{a)  indian Penal Codé: . - _
(b)  Criminal Procgdiiré:Coda -
(©)  Indian Evidohce Aot

{d) . LewolTorty -

(v} Law Papar=~1il .' i 400 Mﬁtk'g_'_'

b

(v) intu_-rviaw, Vlvg-voce’ <70 Marks

(3). GENERAL INSTRUCTIONS:

All cendidales who ohlein :sixjy"_pargent or more marks or

corresponding grade in (he writien examindtion shell be eligivle for viva
voce examinalion.

Provided (het Scheduled Caste/Scheduled Tribe candidatas
who oblain fifty percent or more” marks. o «aortesponding. grade in the
wrilten examinalion sheil be sligible for the viva voce examination.

. ~ Belavtion :of candidqteal,,‘sh‘é!_!__‘;.;',@_b‘ i'._mlgda ‘qre (e basis of
cumulatve grade vilus obtalred. jinlhe writteri-and-viva voce.examination.

The obisct of the viva-voce exaniination under:sub-rules (1)
and-(2) is lo assess (ha suitability of lhe.can__gilﬂg%te for the cadre by judging
lhe mentat alertness, knowledge of law,‘f:"p]éar -and logical éxposilion,
balance of judgment, skills, alétude, sthics, power of assimilalion, power ol
communicalion;  character. and inteflectudl“depth and the like of the

~ candidala, o

Al necessery sieps not pmvtdgad for in lhese Rules lor
recruitmant under these Ruies shall be decicj;;;\idi‘tk')$ the recruiling authorily.

. . TR L
Tha mode -of svalualing the pefformance of.@gg_dmg in the
writlen and viva-voce examinallon shall be as gpecified helow:
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PETlTWE EKAMINAT!ONS
~CTION

The systam ope{a es 8s. fDl]GW‘

__'e__zxammer niay‘ as_mgn Uiy
i __"_may_ be lota]ed

)itk bulhlor will lhen L0ty
L seve . pomt

I8t t‘ICB| ek m{o g1 nded in
seala wcth cotréspondlng-grada valigs, B8, foﬂowS

St b

- Of ada VAIUG
: 7:'
60 %o cuiteg C A 5
-'Jﬁ%lqsg% C ¥ )

B

i j eaoh queshon info" tho

}Fas)y i g0 the o™ glvah i f‘fst coluran

abioye; he: tabu%er wsll o ooVert it Grides obiqlhed for aach

f-qUé,sl;b ‘1o the Grade value dccéf’dlng lo the-value ‘given in the
hﬂ'd column abon‘e i .

Wi‘at ts now ob{amed i§.tha relatw_fG aide value of, naoh answer in
- the qusstion paper obtalned by A _bqndidaie ih A seVen pomt scale
e 0'1 7’) LT

i '-:The t"lb_ulqtors nekt task o’ ad ;u
d 19 SUiHY" totel by - th. b

B those Grada:‘ \/alues and
vids
05k Iudmg the qdé"htms"' nans_pi,

of. queshom, m ths answer

.urposa‘the CGVA
-.by lhe CEmdldafe ot the
“the Grado-of the gandidalo

i, :-‘-ﬂ’ e lh _.g”:.
hon |s "B+" £

S)Whts Orfjehized, Uw Tesult nf,,kha Wrilten OXaifiation will be
Incicatiig omy le. sumulative ayvelliaton. grade of the candidales

- whith jodérates the. inavilable; aieman of, Bubjeclivity in: individual
avalig an and brlngs in_relativg” oh chvsly and fairhess o much
hifihe

ggree : Of coutss, the labula(mn Focdrd shosl i dan carry the
numen(:h%'m'tri(s as wail for mfereno@ and ra-chackihg whenever
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headed. A praper com

pufer pregramimesiean do all inese operalions
in minutes. '

Whet heppens if there are. several sug_é_iéssful obtairiing.tiie. same
yrade and the available positions ara feiver in nurber? How do you

rank them o delermine wha is to ba.Hven the job? Of course, this

siluation can develop with numeriseliifiarking elss where persons

with one mark or helf & merk differarigé are given advantage. This
I6 - unfeir. given the fact’ that In*actl “practice this may happen
berausé ‘of the play of subjective. gléments-on the pert of tho
individyal exersinars. What i5 therefégs recommendéd*is a-similar
vigorous - and objeclive grade val,ug:‘iexé‘rcisé:‘: for :llie;[vi:\g_'_a,-;\Joca

examinalion as well,

Al the end. of each day's interviaw. 'fhe tabtil'ato:l'. will-cenvarl e
numerical marks assigned to sach calepory-into grades and-{hen lo
grade velues. This wilt then be totetad up and the Cumutalive Grade

Value Average of each candidale interviewsd iwil be
obtained . o

Thus & separals list of candidaiss Interviewed aiid: the .Grades
obteined in lhe viva- voee will be readied which will naturally be far
more fair and Fansparent with- litlle. scope for. comupt.praclice lo
craep in, Again, for resdy relerence, the result shest may carry the
numerical farks side by side with -grades.

9 The fingl selecﬁ'on fist will be raac_[ie,d..l')y combining the Cumulalive

Grade Valus obtained in the written examipation and the vi\_ia«' Voo
axamination. '

10}Sinco tn practice many candidates who have.obtained. less than a

" praseribed - greda (say:B+) In the.ywitten examidalon-wif-not be
called for viva Vooe axemination,-then.combified tabulation has lo
be dony-only wilh referonce to: fower candidates; possibly one -
tanth or even less of the totel number, of applicarits for.the job.

H)If the viva-vocs i$ rigorous. and-highsr-marks are given only to those
who are outstanding in all categarles of aveluatiGh: given in iha
profroma, the chances are very few will oblain higher"grades (like
‘0" or "A) and their numbers nigy. be just within the -availabie
vacancies, There may be seme bordetfing cases where itis difficult
te detormine who is to included- gnd ‘whom lo be excluded. This
dilenma -may be regolved by a“sg¢ond interview- between thase
candidates by the same board :gf;. elterhatively looking al the

difference in numerical scores _bell}'»_vl_aen them: similarly. placed in
grades g o
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geo!s! Ray. 1. .= Thé m@mb@h v;,ths Sewloei'may ‘he given
";_Spec[al Pay as ﬁxiad b {he Stath- Gavt frow - -ifie- 17 e, The
_.cfspec|al pay qhd” be aﬂaﬁhed t the post Emd hot the officer, .

) Charge Allowahce"- The S{a

g quh OoUrt« m_ay.-. prdﬁfnﬁ%ﬁf nhargé'allows’mde to ihe

) _"mambals, ol the raf es: to Be fxad from Aime. to Uma. The charge
}allbWance t:lhall be aﬁached to the p08h o

3 Tlms Scale Pay s Acbelér.itad Gareer Prdgresslem The

.-.Stﬂle GOVe ‘nment iy grantTiris - Bealy F’ay {g the' Vahots firade

:_'.-.;_,of omoers for acce[erated caiogr pmgresslon The pay scale shall be




VA Sy e At oammns o

THAT TR

e S

24,

'.I‘he_]\lagaland Extraordinary | Ciazeite, December 14, 2006
SCHEDULE D
Ao Tralnhig Gowrse for offloers appolnted In Grade- - (Diract
Hecrults).

B. Thers shefi e a trainin
the service w

il

Alor the
provided in
submil his J
Higlj Court
the Trainin

appoinbment of a candidats in Grade-I ol the Service as

Seclon 7, Table -1, the Offier would. fequirs lo
olning Report bafore the Registrer General, Geuhali
and lhereaftsr he shall he given four weeks traihing al
g Institits in the following maniier:

Ao

{i) Wriling of judicial orders both in eivil and
oriminal.cases;

(i} Framing of cherge and setloment of issues:

- {iil) Judgiment writing,

(iv} Administialive order and other ma{terﬁ relaling
td adminislration of office ihciuding acoolnts,

(v) ' Any  olher- subject which the High
Courb/Training Inslitule may - deam fil and
proper.

Bufore the completion of the training nacassary order of
posting shall be issiuied.so thal-the officers. may join &t their
respective place of posting,

g course fof officers appointed ih Grade-lil of
hich will be spread over s below;

Glass room Jéctures at TRAINING INSTITUTE as per (he
etriculum fixed in consullaiion with the High Court,

Two months working knowledge of Criminal gourt, civil court

and revenie courls to be arranged by TRAINING
INSTETUTE,

On completion of the periogi' of. six months taining lhe

Gtiicers who had comploted 3'years praclice at the Bar shall
bo given posting. :

The Officers who hﬂvemnot-aqinpléted.Sfyeats practics at the

Bar-shall be given furthier irailing for a period.of § months as
under: :

. -8} The High Court shail- deputs lhe. officers 1o various
districts/sub-divisional solifls  for fugthér i feld
training. The officers will altend: e oivil, criminal
courts and watch- the proceedings and maintain o
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+:the  Director,”

December 14, 20006,
diaty. ‘THay, ‘will. s widaf- the- sipeiv.slof of the
conesined Distdstnfudge, This feeining &héllbe ror a
period of 3 morilis, On eoniplstisn of the trdining they
will . submit. & report to . the™ Ditselor : TRAINING
INSTITUTE, S

o

After:the -field iréining, there inll:be & gap of two
weeks and {hefeafter the offiter spall raport. back fo

“TRAINING: INSTITUTE: for further
taiding of 10 weeks. |7 thls perlod the-traifiees wil
give. the feed beok and the Training Insttute will leke
steps-19 ferfiova all doubts,in the rind of the trainees

-as'regard the workdng.of the:Gourts or any law point

. raisad- by thém. Onsompletion of the above- pericd

the treinees wij be pdsted out;

- 25
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SCHERULE -85

1. GENERAL CRITERIA FOR PROMOTION:

t) Considering the number of vaocancies (o be fited up, the Assessment
Commiltes shall assess the Judgments/ACR's of the officers, who are within

the zone of co;’)siderali(_mi ihe rafic being 1; 3.

L} The suitabliity and oversll parformance of the officers including disposal of

uases and the remarks of the concerned Portfolio Judge shal be considerad.

in' case any Deparlmental Prot}ledihgﬁinquiry s pending ageifist an officer,
his/her promotion iy be considered and the' decision be kept in. a sealed
bover, lo be opened on conclusion of the Deparimentel Procesding/Enquiry.

The officers against whom there 1§ advetse entry regarding their cheracter,

integrity will be-eligible for promolion provided the required Bench mark has
bieen obteined subsequent to the adverse entry,

2. PROMOTION: The basis for promolion in various grades will be as foliows:
From Gradse-ll to Grade-il ;

() Seniorily ~cum-merit sublect to oversall suitabilly.

(i} ACR's of last five yedrs are to be considered.and officers
having minimurs Two Good- Grading .in ACR's will be
considered provided their integrily:an‘d character ' is beyond
doybt or thers is no doubt: '

From Grade-ll to Grads-i under sub-ruie 7{1){l):
i} Merit-cum-Saniority subject to suitability.
{i) AGR's of lest five yesrs- are to-ié considered
and officers heving minimum “Thres . Good'
‘Grading out of five  ACR's will- be considered.
iy - Must'have completed 5 years of Servieé in the
Grade... ' ‘

- From Dlstrict Judge to Selaction Grade Distriet Judge:”
: i)} Marit and sultasility.
(i) . Winimum ‘Four Good' aut of last five ACR's; or
{iif) The officer must have "Two Good' 'and "Ona Very
~ Goad" in the ACRs ot of last ive ACR'S,

From Selaction Grade Distilct Judge to Super Thne Seale District Judga:

{f) Merit-cum-suitebifity. -

{ii) The Officer must:have Three Go_odf and “One
. Very Good! yradifig-during-the last 5 years; or

(iil) The. officer muat havé "Two Godd'-and 'One

Outstanding:' grading during the last five years.
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APPENDIG A,
{1} Shoiw:d uphiold the Integrity and Idepandenas of Judielary-

o Ani indeperident and honotsable jutfidiery Is indispehsable (o
]US'[.ECe Anour sociely. A judge shedld paiticipats in ésieblishing;
malhtaining * and  enforcing and sloukl- personally observe, high
Ist'epcllardu of conduct so that ths intagrily. and Ehdepéh’dgﬁh‘ce of lhe
Judiciary mey be preserved. A ludge shall always be.aware that the
Judicial s¢stem is for the benslit ui the filigant and the-piiblic, and not
the judiciary, The-provisions of 'his chiapter should ba construed and
appliod te Turther thewe objeclives. :

{2) Should aveld improptisty-

(i) Public confidence in the judiciary is eroded by irresponsible
or improper: conduct by juddes. A judge.must avoid all
impropriely ‘and appesrance, of impropdisly, A judge musl
expeel {o be (he subject of ponstdnt public scrtiny: A judge
must therefore accapt restrictions on condust, {hat might be
viewed as burdendoms by the ordinary citizen ahd should do
50 fresly. and willingly. '

- {i) A Judgs shall respect-and observe the law. A: all times, the
conduct end mariner of & judge should promole public
confidence in the integity ahd impartality -of. the judiciary.
Without regard to a parson's-idce, gender, or cther protected
personal characterisic, @ judge. should-treat svery porson
fairly, with sourtesy and respect. * -

(i} A Judge shall not altow family, gocial, or athor relalionships
to influence his judicial conduct or judgment A judge shalf
not lend the presfige of judididl office to advence his privats
interests or- those of others.; A 'judge shell not convey or
permit olhers to:corvay the fmpression that they are in &
special .position lo influsnce the Judge. A judge shall not

appear as & character Witjess in"'g Court proceoding
subpostiaed. ’

{")A Judge shall not allow aclivity as a member of an
~ organization to cast- doubt o the judge's ability lo perform
he function of the office in & mannei copsistent with the
soe of judicial conduct and (he laws of the, Stale. A judgwo
shull not hold the membershipof an arganization aclivilios of
which discriminate, or-appeat,discriminate, on {he hasis of
race; . gender, or other protectéd parsoriel characleristc.
Nothing in this paragraph shiould be interpreted to diminish
ajudge’s right to free axercis of refigion.
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Performanca of duties impartially and diiii}antty-

i) A judge shaill be faithful to the law and mainlain
professional competence i it. A judge should be unswayed
by parisan interests, public clﬂmer or fear ofcnhc;sm

{i)  Ajudge mﬁy Taquire tawyers, court personnel, and
liigants to be appropriately attiréd for Court and should

reasonable rules of conduet, order and decorum in. the
Cou1tr00m

(i) A judge shal be palient, digniied, and courleous Lo
liigants, witnesses, lawyers, and others with whom the
judge deals in olﬁmal capacily, and should require similar
conduct of lawyers, and of staff, Court officials, and others
subject lo the judge's direction and control.

(iv) A judge shall pot lhitiate permit, or consider ex-parte
cominunications mede to the jldge outsida the.presence of
the parties concerning a pending or impending procseding.

{v}"  Ajudge shell hear and dédite,matters assigned to the
judge except those in which quuahﬁcaﬁon is required.

(vi) Adjudge shall -perform judigiel duliss without bias or
prejudics, including but not limited to bias or prejudice

based upon recs |, sex, reiagmn national origin, disability,
age, sexuval orienlation or somoeconomlc slatus, and shall

not permit- slaﬂ' Courl officlals and others Jub;ect o the
judges direction end oontrol fo do so.

(Vi) A judge shall dispose of ail judivial maltess speedly,
effectively and feirly.

viil) A judge shait not, while a Prooeeclmg is pending or
impending in any Court, make any publics, somment thal
might reasdnably be expeuted o ‘affect its™oulcoms ot
impair its fairness or maka any “nonpublic comment (hal
might substantially interfera with & fair trial or hearing. The
judgse shall require similar -ahstention ‘on’ the part of Court
personnel subject to the judge's direction and control: This
clauso does not prohibit judges [from making public
slaternents in the courss of thelf official dulies or from
oxplaining for public informafion the procedures of the

Courl. This clause does nhot- dpply to.proceedings in which
the judge is a litigant in a pecsonal capacity.

(ix)A judge should prohibit broadeasling, lelevising,
recording or laking of photogrephs in” or out of the
cotirtroom during session of courl’ or recess belween
sessions except as authorized by the High Court.

December 14, 2006
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(0 Tal” Ahidge fiidy ptopedy intervene in a el 0% g
“case lo promole kpedition, anid prevent unngcessery
wasta of lime, or (o dleer up some obseurity, but.the
Judge should bear in 1nind that undue interferenca |
impatefcs, of pariicipation in the. examination of
witness, or severe attifiide on the Judge's part toward
witness, sspecially those who are excited or terrified

.. by the;unusual clreumstandss of g frial, may tend to

Pravent lhe_'prop_gs_r_pra_se-nl‘étion_ of the cause, or the

aszertainment of ruthin respact thereto,

b} Coliversation betwaor the judge and colnsel
in Gourt is oftsn necessary, bit the judge should be
sludious to avoid controvarsies that apt to obscure
the merits of the dispute batwesn litigants and lead fo
‘unjust disposition, [ addrussing counsel, litigants, or

withess, the fudge sholld avoid .a controverslal

manner or tone;

o) A Judge shall avold Interruplions . of
‘counsel in thelr argunients”bkeept to. clerify {hair
posiliohs, and should " not *be tempted to” the
unnecessary. display of::learning or premature
judgment.

(x) ~ Ajudge ehall adopt the usual and aceepted methcds
- .of doing justice; avoid the impaosition of humiliating acts or
discipling, not authorised by ‘law in. %entencing and
endeavour’ to conform {6 & ‘reasonable. standard of
punishment and not seak popuigrily or publicity either hy
exceplional severlty or undus leniency.

{xil) A judge shall, be pun_dtuel_‘-i;m altehding court and do

judiclat viork during Court hours, He shell shsure pupetusity
of the stalf and Court Officials, :

iy A fudge should diligenlly  discharge administrative
responsibilities, maintain  hrofessionat compelence in
judicial adminisiration, and facifilate the performance of she

adminisirative responsibililias of other judges and Courl
dlficiats. .

(v A judge shi{uld tako or initiale 'éppropriaté measuras
as ndmissible under Jlaw against a judge- or fawyer. for
<

unprotessional conduct of which the judge may beccme

awale,
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v A judge should not-ce
making appointments. Al
upon merit,

USe Unnecessary expense by
appointments shall be based

{xvi) A judge sﬁpul,d hof p

pprove compensation beyond
the {air vatue of services rendered.

Extra Judictat and Quast judicial activities- -

Als,a judicial officer and patsan spacially learned in tha law,
a judge s in unique, positon to contribute 1o the
improvement of the law, the legal system , and the
administration of Justice, including revision of substanlive
and procedural law and: Improvement of sriminal and
jwvenite justice. To the extent fime permits, and wilout
alfecling his judiciel work, o judgs is encouraged to do so,
sither independently or through™s “Bar assoviation, judicial

conference, ot othur - organization dedicated to the
improvemaent of the |aw

Ajudge, subject to the
and to the extent time
Quasi-judicial activities:

(a)

proper perférmance of judicial duties
permils, may angage in the fallowing

A judge may spaal, write, lecture, teach and
participats in other aclivities concerning only the law,
tha legal, and the administratidn of justice: and

= A Judge may appear af g public_hearing on. matters

concerning only the law, the legal- system, and the
administration of justice. - '

A judga should refrain from financial and businessvdealings
that lehd to reflgct

Adversely on'THe Judge's. impertiality or
Judicial office, interfere with the propet performance of
udiclal duties, exploit the udicial.-position, {emean the
judicial office or involve the judge i transactions " with

Jawyers or persons likely-to come before the court on which
the judge serves. : '

A judgq' should serve gs an execulor; administrator,
tasztamentary lrustes, or guardian, :

A judge should act ag an arhiirator or madiator

“Exceptin {he performance of judicial duties.

A judge should pot praclize lay remuneration.
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Vil A judge shouid not accept appointment to g qovernmental
commiltee, commission = or other position withow! the
permission of the High Courtin writing.

A judge or a candidate form, judicial ofi

ce should nol be a
membet of, or hold any office in 8 polilical pary,

he A judge shall not make spaaches on behalf. of a political
Parly or endorse g cardidaty for g politicel offics,

A.judge shall icea;.) irformed- about the judger

and fiduciary economic ilerests and make 4 reasonalle
offort {o keep informeq ‘about the personal econontc
nlerests of the jud

ge's-spouse and children rosiding in the
judges household,

§ personal

XL A judge shall not cotduct all of the judge's extra- judicial
aclivilies In such a way that they do not

a) cast reasonable doubt o the judge's capacily o Al
impartially as g judge; i

b) demean tha judicial office or

e} intorfers with the Proper performances of judisial dulies.
S A judge shali not serve

as an officer, diraclor, trustee or
legal advisor if it is likely

that the organization,-

a) Will be engaged In_procesdings that would ordinarily
come before the judges; or ‘

b) Will be engaged fraquentif in adversary procesdings in
the Court of which the judge is- @ member of i any
Court subiset to the appellate

late jurisdiction of the Court of
which the judge s a membs,

KV Njudge and members of the'jﬁdge's family residing in the

judge’s household sha: not accept, a gift, beqesl, favour
or foan from anyone excepl for:

teslimonial, books, tapes and
other resource materiais supplied by the pubiishers on a
complimentary basiy for of_ﬁoial'use, ar an invitalion to
“the judge and the judge's:spouss or guest to atlend a
bar-refated funclior or an aclivily dovared to the

.iinprovement: of (hg lew, the lggal systam or the
administration of juslics)

a) a gift_ incldent to a publlc

b) a gilt, award or banslit’ incident to (he business,
profession or olher separate activity of g Spouse or
other fanily mercher of a judgs residing in the judge's
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d)

1)

—r

)

g)’
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household, including gifts, awards and

henefits for the usg of both the spouse -or
other family members and the judpe (as
spouse or fainily member), provided the pift,
award or benefit could not reasonably be
pecceived as intended to influence the judye
in the performance of judicial duties; .

ordinarily social hospitality;

a gift from a relative or friend, for a speeial
occasion, such as a wedding, anniversary or
birthday, if the gift is fatrly commensurate
with the occasion and the relationship;

a.gift, bequest, favour or loan from a relative
or close personal friend whose appearance
or inferest in a case would in any eveni
require disqualification under Rule 27,

a loan from a lending instilution i iis
regular course of business on the same terns

generally available to persons who ave not
judges; ‘

a scholarship or fellowship awarded on the
same terms and based on the same critera
applicd to other applicants; or

any other gifi, bequest favour or loan, enly 1f
the donor is not a party or other person who
has come or is likely fo come or whose
mterest have come or are likely to come
before the judge;

- Bd/-
BANUD Z., JAMIR
Principal Secretary to the Govi. of Nagaland.

¥ohima : Printed and published by the Director of Printing & Siationery, Nagalund

(Ex-Gazeite) No. 26/1000+400/14-12-2006.
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Part-IT A

COVERNMENT OF NAGALAND
DEPARTMENT.OF JUSTICE & LAW

NOTIFICATION

Dated Kohima the 13™ March 2009,

Mo LAWJE-292007 - In exareise of the powers conferrad by the proviso to ‘Al'liclc
© O30T read with 234 of the constitution of India, the Govemor of Nagaland is pleased to
make the llowing Rules further to amend the Nagaland Judicial Service Rules 2006.

- B Bhort Title and COMMENCEMENT:
. G

i} These Rules shall be cuiled the Nagaland Judicial Service ( First Amendment) Rulug
20ge

i) These Rules shall come ints force from the date of their publicanion in the Nawaiand
Jazme

1 Exisung sub-rule (23{i) to (vii ) is re-numbered as sub-rute (3} to (vii)
. A nowsub-rule 203 |hseri$d as follows:- _ '
After Rude 10 {1)-(s11) the' Tollowing new sub Rule'2 will be inserted.

“All vacancies in al ] grades of service either by promotion or direct recruitment as
. mav be shall be filled in accordance with the time schedule mentioned in schedule F*.

C2 Awmiendinent to Rulie 19:
i After the word, * Except as otherwise provided in this Rule, every Judicial Officer

<hall ratire from service on the afternoon of the last date of the month in which he
attans the ags of he figure “58” appearing at Rule 19 (A) shall be substituted by
the figure 60 vears”. -

Exisbnyg sub-tule B is deleted

3 Ir. the schedule appended to the Rules afier schedule E, a new schedule, schedule
Fis msencd afier the existing schedule-E. to the following effoct,

SCHEDULE - [
A For liiimg ol vacancies 1n the Cadre of Grads — Yin respectof® . © 7,
Tueniv e poreent vacancies to be filled by direct recruitiment from e Bar and

b Twenty five pi:rccul by promotion through limited competitive examinaton of
Civil Judsge (Semor Division) not having less than five vears of qualifying servwice
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iS8INo o __Description Date
Nomber of Vadaneies to be notified by the High | 31" of ]

Uaurt Vaaacies 1o be caleulated mcludmg March !

;@) Fulere vacancies that may arise within one year

due o retirement:

B Future vacancies that may arise w1thm one year
~due 1o retiremernt.

i ¢} Future vacancies that may arise due to elevation to
the High Cawn. death or otherwise, say ten percent of
the number vl posts.

-d; Vicaneies ansing due to deputation of Judicial

i Ofticers 10 other Department may be considered as
i !LIITPUI ary \"\Ldllcy

.

U Advertiserment mviting  application from eligible | 15" April
i candidates -

 Last date ot reeeipt of application 30™ April |

! Pubfication of list of eligible applicant, List’ may be | 15" May

i pui in the website

:Dispatch issue of adimit cards to the eligible | 15" May (o |

_.applicants 15" June

I Writien examination, ) . . 130" June

; Writlen examination may be
fa) Objective questions with multiple. choice which
Ccan be serutinized by the computer, and :
1) Subjective namative : ] !

| Declaration of result of writien examination: 16™ August
L) The raiio of 1:3 of the available vacancies to the
successiul candidates be maintained )

{ Viva voee oo 7™

H

September |

ﬁDeclnz'ariDn of final select list and communication to
e appointing awhority: _
() Results may be put on the website and alsg
_ pubtshed in the newspaper.
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i (b)Seleet list be published in 'ardeg'of-merit and
i

; should be double the number of vacancies [~ -

i notified. S :

. {c) Select list shall be valid till the next select Hst |

e dSpublished, . T L R R
, 10 Issue of appoiniment letter by the competent authority |- 30"

P | for all existing vacant posts as on date, - |.September

| 11 iLasrdate for joining. . 3

L i October,

B. FO FILLING OF VACANCIES IN THE CADRY OF GRADE - IN

PROMOTION

RESPECT OF FIFTY PERCENT' VACANCIES TO BE FILLED By

SI.Ng

Description Date

i

Number of vacancies to be notified by the high | 31" March
Court, Vacanciesto be calculated includihy - °
(a) Existing vacancies . C
 (b) Future vacancies that may arise withiin one year |
due to retirement. .. R -
(¢) Future vacancies that may arise due to elevation
to the High, Courn, death “or otherwise, say ten
| percent of the number of posts. ' '

Publication of list of eligible:officers - 15" May |
{a) The list may be put on the website . )
(b} Zone of consideration should be 1: 3 ‘of the
number of vacancies.

(93]

.J_.:- !

i Receipt of judgment from the eligible officars [ 30" May

| Viva voce; 13" 1o 3%
. Criteria: '
: {a) ACR for last tive years; . _ o

(b) Evaluation of judgment fumished: and .. | . ‘
{c} Performance in the oral iiterview i

July

Declaration of finat'select List ang communication to | 31 August
the appointing authority - 1
l(a) Result may Le put on the website and aleo '

z







_ 4

4 . The HNagaland Gazetie, April 15, 2009, Part-Il A
' "V ublished in the newspaper. ' T T
b {b) Select list be published in order of merit and !
o i should be double the nusiiber of vacancies notified. !
s TJesue of appointment letter by the competent 30" !
L " authority for all existing yacant posts as on date. September k
D7 \ Last date for joining - - o 31¥
i [ - e . October
¢, FOR FILLING OF YACAMCIES IN THE CADRE OF GRADE- ek
I1 7O FILLED BY PROMOTION.
18l No. | Description . | Date |
v L %Number of wacancies 1o be nosified by the 31" of |
: ’% High Court, vacancies to be calculated | March l
i ¢ including, -
' "1 (€) Existing vacancies. -
| " i(b) Future vacancies that may’ arise within
i one due 1o retirement.  *
| () future vacancies that may arise due to
'elevation to the High court, death or
otherwise, say ten percent of the number of
: | posts. ' .- ‘
L2, Publication of list of eligible officers. 15" May
i l (a)The list may be put enthe website. !
! \{ b) Zoue of consideration should be 1.3 of the:
! | number of vacanciss. - '
a | : ah .
'j I Recgipt of judgment from the eligible officers | 30" May |
’14. Y Viva voce; I E‘T’m\
| | Criteria; Angust i
| | (2) ACR for last five years
: ! (b) Evaluation of judgment furnished; and
L | (¢) Performance in tlie oral interview. _
i 5. i Declaration of  final “select list - and | 15" '
! communication to the appointing suthority " | September

. ia) Result may be put oo the website and also
! published in the neyspaper.

L






- 5'_

examination,

{a) Result may be pur on the website and also
published in the newspaper, ,
{t) The ratic of 1:10 of the available vacancies to
| the successtul candidales be mentioned

Part-IT A The, Nagaland Gazette, Aprl 15, 2009, 5
~tb) Seleet list be published in order of merit o
pand should be double the number of
| vacancies notified. - )
6. lssue of uppointment letter by the competent | 30"
! authority for all existing vacant posts as on September
P date,
17, | Last date for joining. 3¢
L October.
D. FOR APPOINTMENT TO- THE POSTS IN THE CADRE OF
GR:\DE—_IH BY DIRECT RECRUITMENT. ’
s T Date
[No i Deseription ' |
Pl | Number of vacancies to be notified by the High | 15™
; j court vacaneies to be caleulated including, January,
‘ i {a} Existing vacubeies., = )
1 Ab) Fulre vitanvies that may arise within one
: Fvear due Lo retirement. .
' 1 (c) Furure 'vafancies that may arise dus fo
, elevation to the Hjgh court death of otherwise,
| say fen pereent '
2. 'f Advertisement inviting applications from eligible | 1™ February
candidates
3. ! Last date for receipt of application I* march,
) : Publication of list of eligible applications. The | 2™ April
L list may be put on the website ‘
3 Dispateh/issue of admit cards to the eligible { 2™ o 30™
__iapplicans. e April
(6. [Preliminary  written examination, Objective | 15™ may
! questions with multiple choice which can he
l scrutinized by the computer, ,
I, Declaration of result of preliminary  written | 15™ June
1
|
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2009,
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8 !Final written examination, subject/narrative, 5% uly _
9 Declaration  of result of fnal written | 30" August o
. ) exaInInanoll. . .
“{a) Result may be put on the website and also
i publishied in the newspaper. . '
. . (1) The ratio 1:3 of the avatlable vacancies to, the |
successful candidates be maintained.
(c) Date of interview of the successful candidates
‘may be put on the mtemet which can be printed
i by the candidates and no separate intimation of
| the date of interview need be-sent,
110 Viva voce 17 o 15"
5 Qctober
ST Declaration ol  final select list  and 1" !
i communication (o the appointing authority. MNovember ‘
; | {a) Result may be put on the website, and also’| =~ E
, ,1 published in tie newspaper; : _ ’|
1 | (b) Select list be published in order of merit and
: ehould be double the, number of vacanciss
. pnoified, -
112 {lssue of appointment Jletter by the competent 1
i ' guthority for.all existing vacart posts as On date. | December
T13 | Last date for joinirig 2 January :
i |I of the
] following
; : year. '

S/
TEMIEN TOY

Commissioner & Secretary to the Govi, of Nagaland.
. . - 1
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SCHEDULE, -F

A, TForfilling of vacancies in the Cadre of Grade-]in respect of:

P02 -

GOVERNMENT OF NAGALAND,
DEPARTNMENT Q) JUSTICE & LAW

NOTIFICATION - o

-+ Dated Kobima the 13 Marciy 209, "
No, LAW/T E-2922007 1n exercise of the powrers conferred by ¢l
read with 234 of e constitutipn offndig, the Governor of Nag
the foltowing Rules further to amend the Nagaland Judicial Service Rules 2006,

L. ShortTitle and COMMENCEMENT:

D TheseRulos shall becalled tho Nagalang Yudicial Servics (First Amendment)
© Rules2000 - ' ‘

i) Thesa Rules ghal tome into force from the c!até of" thcir publication in the F'_ B

Nagaland Gazette, - :
L Existing sub-ruje (2) (i) to (vii)is fe-nmnbt?;gc} as sub-rule (i) to (i) -
b B Anewsab-rule2 g inserted ag follows:- 5" - ’
After Rule 10 (i)-(vil) the following new sub Rule 2 will be inserted.

D Aftertheword, “Except as otherwise provided in this Rule, every Judicial O
. shall retire from service or tie afternoon of the lnst date o

- altainsthe age of the figitm 58~ Appearing at Rufe 19 (A) shall be substi tuted by the
figure “60 yedrs™ : - . o

i Bxisting sub-ule B isdeleted-

L]

»

a. - Twenty five percent vacancles to be filled -By direct recruitment Fomihe Bay
and A

b. Twenty five percent by promotion through limited cbmpetitivc examination of

" Civil Judge (Senior )

ivision) not havingless than five years of qualifying ser-
vige, .

!

e proviso to Artilcle 309

¥y

aland is pleased to make. - -

- T - e e
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P. 03

81
No.

——

Vacaticies to be caloy
8)  Existing vacanci
b}  Future vacaneie

' c} Future vacancle
to the High Cou

d) Vacancieg arisin

| 2. Advertisement invitin
candidaies

in the web sjta.

4, Publication ofljstof eligible abp]icani. List may be put

Description

L. | Number of vacane] 85 to be notified by the 13; gh Court

lated inclyding
es.
4 that may arise within one yeay

dueto retirement,

s that may arise dug 1o elevation
i, de_ath or otherwise, sayten

percent ofthe munber of posts.

g dueto deputation of Judicial

Officers to otlyor Department may be considered
8% temporary, vacancy.

g application from elj gible

Lastdate gf receipt of applioation

5. 'Imeuﬁws&mpfmhn&cmdsuuheéﬁwbkamdkmnﬁ

6. 1 Wiitten examination, Wriften examination may be
{(a) Objective questions witl multiple choice whicl,
~ canbe scrutinized by the computer, ang -

b)  Subjective/namative '

7.} Declaration of resultof written-examination: _
(@) Theratioof]3 ofthe available vacancles 1o the
- successfitl candidates be malntained
—————
1 8| Vivavoce

Drie

31st of March

———
15th Apri]

30th Apri)

15th May

15th May to

15th June

30th June

16th Avgust

. : _
lstto 7th

September
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Declaration of final select list and communication o

theappoiniing authority; )

(&) Results may be put on the website and also
“published in the newspeper,

(b) SBelectlist be published In order of meritand

should be doybla the humber of vacancies notified.

() Select Hstshall be valid 1] the next sslect fistig
published :
1

10.

11,

- Tssue of appointment letler by the competent authority

for all existing vacant posts as on date,

30th September

Last dato for joining,

31st Octobm;
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| B, FOR FILLING OF YACANCIES IN THE CADRE OF GRADE -1 IN RE-
: SPECT OFFIFTY PERCENT VACANCIES TO BE FILLED BY PROMOTION

51 Deseription . Date
No. .

1. | Number of vacancies to be notified by the high C,ourt, I st March
i ' Vacancies to be calculated including

| {(n) Existing vacancles

i (b} Future vacancies that may arlse within one yenr

due to refitement. _
,:_ ' (o) TFuture vacancies that may arse due to-elevation to

i the High Court, death or otherwxse, say ten percent
' of the number of posts.

! 2. | Publication of llstofeltglblc officers ‘ -1 15thMay
- (a) Thelistmay be put on the website
(b) . Zone of consideration should be 1: 3 of the

it . number of vacancies. . .
ii.
; 3. | Receiptofjudgment from thc cligible officcm N 30th May
: 4. | Vivavoce; : 13thto 31t
Crlteria; July

! S | (2) ACR for last five years; _
(b) Bvaluation ofjudgment fiurnished; and
(c) . Performance in the éral interview

|
1
I‘ " 5. | Declarationof final select fist and comhmrﬁcation to 3istAugust
[ : the appointing suthaority '
i (8} Result may be put on the webaite and also
published in the newspaper.
! (b) Selectliat be published in order of merit and should
; ‘ ' o be double the number of vatancies notified.
1
|
]

5. | Issue of appointment letier by the competent authority | 30th September
for all existing vacant posts as on date. .

i 7. | Lastdate for joining : . ‘ 315t October -
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K € ron FILLING OF VACANCIRS INTHE CADRE oy GRADE-I1 TO
FILLED gy PROMOTY On, :
Sh ion Dage
J Na, )
1. 318t Margh ‘
acancies that 8y avise within one year
due (o retj Tement,
() fuhuye vacancies thet may arise dige i eievation_ o
: the High court, death o otherwige, 58y ten percent
of the numpey of posts,
2. | Fublication of ligg of eliglble officers. 15th May
(@) Thelist may be put on the Websitg, . :
by Zone‘ofconsideration should he 1.3 of the numbe
of Yacarncieg, .
3 30th May -
4, Vivavoce; ‘b 1stto 16tk
Criterig; . : August
(m) ACRfor last five Years :
() Evaluaﬁtmofjmigmr_:ntmmished; and
(&) Performance inthe gray inferview. . ,
] 5. Declaration oifﬂnalsefoctlfstan& COMmunication tothe | 154, Septembet

appnintingaulhoﬁty , o
(a) _Rgsultmaybe put onthe wabsfterand_qlso .

Fssue Ofappointmeng letter by the Ccompelent authariy 3_0ﬂ1'Septcmber .
tor alf existing vacant Posts as on date, -

Least date for Joining, ' ' 31st'October, -

" n;_..,-ea% iy
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D)  TORAPPOINTMENTTO THE POSTS IN THE CADRE OF GRADI -
I BY DIRECT RECRUITMENT.

P Sh - Duseription Date
| No, . .
; L' Number of vacancies to be notified by the High court 15th January
i vacaticies to be caleulated including,
(a) Existing vacancies,
g ' (b) Future vacancies that may arise within ong year
* due to retirement,
, (¢} PFuture vacancies that may arise dug o elevation to )
i the High coust, death or otherwise, say ten percent

K 2.1 Advertisement inviting applications from eligible Ist February

Lo ] candidates : :

3. | Lastdate for receipt ofapplication ' Ist March,

i 4. | Publication ofijst of eligible applications, Tha Hst may 2nd Apri]

. . be put on the website ) _
; 3. | Dispatch/tssue of admit cards.tothe ;eligible applicants. | 2ndte 30th April

Preliminary written examination, Objective questions 15t May

} . | | withmultiple chofoe which can be scrutinized by the T

1 | computer,”

: 7| Declaration ofvesult of preliminary written exernination | 15th Jine

' (&) Resultmay be put on the website, and also
published in the newspaper, -

) (b) The ratio of 1:10 of the available vacancies to

q the successful candidates bementioned

- . N
i Final written examination, subject/narmative, - | 15thuly
! ’ : 9. | Declaration ofresultof final written examination. BOmA‘u'gu,st,
; (&) Resulmaybe put on the website anid afso 4 .
: published in the newipaper. '

(b) The ratio 1:3 of the available vacanciesto the
successful candidates be maintained,

D ™ e et
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{¢) Date ofInierview of the suceessful candidates may
- be put on the internet which can be printed by
the candidates and no separate intimation of the
date of intervicw need be sent.
10.] Vivavooe 1stio 15th
October
1. { Declavation of final selectlist and communication to the | 1st November
appolnting authority. : -
(2) Result may be put onthe website and alss
published jn the newspaper.
{b) Select list be published in order of merit and should
. be double the number of vacancies notified. _
12, ssue of appointiment letter by the competent authority | IstDecember
Tor allexdsting vacant posts s on date.” . '
13 | Lastdateforjoining 20 Jammary of
‘ thefollowing -
yéae

~ (TEMIENTOY)
Comumissioner & Secretary
to the Government of Nagaland







